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/4 PuNJAB POLLUTION CONTROL BOARD 
~ Zonal Office Street N 

, ~_ _ • o. 12, Power House Road, Bathlnda 

NQ. 1ft:r.) 
Registered 

To 

Subject: -. .. 

~(: National Fertllizers ltd., 
Slvlan R~ad, 8athinda. 

Notice to issue directions u/s 5 of Environment (Protection) Act 

1986 for vlolation of the provisions of Hazardous ana ether waste~ 
(Ma.nagemen~ • and Transboundary Movement) Rules, 2016 - Mis 

Natronal Fertilizers ltd., Siv.ian Road, BathJnda. 

The, MOEF&CC, Govt of India In exercise of the powers conferred by 

fnvironment (Protection) Act, 1986 has notified the Hazardous and Other Wastes 

<_,i,agement and Transboundary Movement) Rules, 2016 vide no G.S.R. 395(E) published 

in the Official Gazette on 04.04.2016 in supersession of the Hazardous Wastes 

(Management, Handling and Transboundary Movement) Rules, 2008. 

Whereas, it is mandatory on the part of the Industry to obtain the 

authorization of the Board for management of hazardous waste (s) under the Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016. 

And whereasl it is also mandatory on the part of the Industry to provide 

adeq~ate and appropriate arrangements for generation, collection, storage &. disposal of 

the ~azard6u5 waste (s) generated from its premises. 

And whereas, the industry was granted authorization under the provisions of 

hie· HOWM Rules, 2016 on 03.10.2023 (valid upto 31.03.2024) for generation, collection, 

storage & disposal of hazardous waste including category 18.2 @ 39600 TPA, subject to 

one of the specific condition that the industry shall ensure lifting of at-least 6400 MT of 

\ ..Jrdous waste of cat. 18.2 Le. carbon slurry by 31.03.2023 and shall completely lift the 
Il'hnla" \ 

. stored hazardous waste of cat. 18.2 i.e. carbon slurry @ 38257.11 MT by 30.09.2026. 

r And whereas, the site of the Industry was visited by the officer of the Board 

: on 25.10.2023 and it was observed that the lifting of hazardous waste of category 18.2 has 

not yet started from its premises. 

And whereas, the industry failed to ensure the compliance of the special 

. condltlon imposed in the authorization granted to it under the HOWM Rules, 2016. 

And whereas, the industry was Issued show cause notice for revocation of 

authorization granted to it under the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rule:" 2016 alongwlth an opportunity of personal hearing 

before the Chairman of the Board on 20.11.2023, which was attended by the DGM of the 

industry vlJho stated that no Carbon slurry has been generated by the Industry since 2013 

and sale order for lifting of Carbon slurry (category 18.2) of 39600 MT has been issued to 

Mis Shllbham Sales (authorized recycler) on 08.11.2023 and lifting of the said hazardous 

waste shall begin shortly. 
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t
' here that the case bearing OA no. 

t is pertinent to men Ion . 
And whereas, I . b & others" is pending before the 

, /s State of punJa 
620/2022 titled as "Kaushlk Kumar v 'd' 9 storage & disposal of 

N D Ihi and matter IS regar In 
Hon'b\e National Green Tribunal, ewe. th provisions of the 

( bon slurry) in vIolation to e 
hazardous waste of category 18.2 car nt) Rules 2016 
Hazardous and Other Wastes (Management and Transboundary Mov~me , . ~ h' 

. 023 & the Hon'ble Tribunal In Its or er as 
The matter was listed for hearmg on 24.11.2 . 
mentioned that leftover carbon slurI)' (category 18.2) amounting to approx. 53100 MT IS 

stored in NFL Bathlnda for a very long period of time and has sought response of MoEF & 
, 'd ·t ring mechanism for monitoring 

CC and CPCB regarding issuance of gUidelines an mOn! 0 

te f bon slurry by similar industry 
storage and disposal of such hazardous was 0 car 

throughout India to be essential for just and proper adjudication of environmental 

questions involved in the case. 

And whereas, CPCB vide its tetter no. CM-1301lj189/2023-LAW-HO-CPCB-

HO-7336 dated 13.12.2023 has requested the Industry to provide following information:-

1. Status of carbon slurry (hazardous waste) generated by the unit per annum. 

2. t'lode of disposal being carried out by the unit. Evidence of disposal of carbon slurry i.e. 

copy of hazardous waste disposal manifest- form-10 be provided. 

3. In ease, no carbon slurry Is generated by the unit( it may be informed since which year 

carbon slurry is not being generated. 

4. Quantity of carbon slurry (hazardous waste) that is yet to be disposed of by the unit 

may be informed. 

And whereas, the industry has stored huge quantity approx. 53100 MT of 

hazardous waste i.e. carbon slurry (category 18.2 of schedule-I of HOWM Rules, 2016) in 

its premises since long and has failed to get it lifted to an authorized recycler till date in 

violation to the Hazardous and Other Wastes (Management and Transboundary Movemen.t) 

Rules, 2016, 

And whereas, in exercise of powers conferred by Section 23 of the 

Environment (Protection) Act, 1986, the Central Government has delegated the powers 

vested In it u/s S of the Environment (Protection) Act, 1986 vide notification no. 327 (E) 

dated 10.04.2001 to the Chairman of the State Pollution Control Boards to issue directior8lllillilJlJ 

to the industry for vIolations of any standard and rules relating to the Hazardous and Other 

wastes (Management and Transboundary Movement) Rules, 2016. 

Now, the Chairman, Punjab Pollution Control Board in exercise of the powers 

delegated upon him by the Ministry of Environment &. Forests, Government of India, New 

Delhi, after considering the entire ease, has proposed to Issue the foHowing directions u/s 5 

of Environment (Protection) Act, 1986 : ~ 

1. That the industry shall not restart its processes unless It takes all necessary measures 

for scientific management of the hazardous waste i.e. carbon slurry (category 18.2 of 

schedule-! of /iOWM Ruiesl 2016) generated by It. 

2. That the environmental compensation as per methodology evolved by the CPCB shaU be 

levied & recovered from the industry for the environmental damage caused by it, by 

storing the hazardous waste i.e, carbon slurry (category 18.2 of schedule-l of HOWM 

35204



' uJes 2016) in its premises I I . 
I . S nee ong In vIolation to the Hazardous and Other Wastes 

M~nagement and Transboundary Movement) Rules, 2016. 

rTha.t the authorization granted to the industry under the Hazardous and Other Wastes 

M'3r,"lagement and Ttansboundary Movement) Rules, 2016 be revoked. 

As suCh, you are, hereby, gIven an opportunity to file objections, if any, on 

proposed directions, before the Chairman, ~unjab pollution Control Board in his 

'Ice' at Vatavarn Bhawan, Nabha Road, Patlala on 27.12.2023 at 11:00 A.M, 

ing which/ it will be presumed that the industry has nothing to say and further a~on for 

nfirmatlon of above directions will be initIated by the Board without giving any further 

~"Jf'" ~ ?,n; ~\\'1?'\~ 
n Environ ental Engineer (Z8) 
/ t.. For Chairman, ppeB 

tlce / opportunity. 
.' ~f 
.~ 

~ r--/ Q Dated 2..?J i ~J-:1 
ndst. No b 'f rwarded to the Environmental Englneer,unJa,b 

A copy of the a ove IS 0 mation & necessary action, He IS 
o\lution Control Board, Regional Office, Bathdln~a f~r Inf~r venue of the hearIng well before 

uested to intimate the industry regarding a e, me ~ 
e date of hearing. '1~ ,~"~ 

V~",?'\ 
'fJ Environment~ Engineer (Z8) 
It- For Chairman, PPCB 
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No. 3809                                                        Registered                                      Dated 22/12/2023 

 

To       

           M/s National Fertilizers Ltd.,  

           Sivian Road, Bathinda 

 

Subject:-   Notice to issue directions u/s 5 of Environment (Protection) Act, 1986 for 

violation of the provisions of Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 – M/s National Fertilizers Ltd., Sivian Road, 

Bathinda 

The, MoEF&CC, Govt of India in exercise of the powers conferred by Environment 

(Protection) Act, 1986 has notified the hazardous and Other Wastes Management and 

Transboundary Movement) Rules, 2016 vide no G.S.R. 395(E) published in the Official 

Gazette on 04.04.2016 in supersession of the Hazardous Wastes (Management, Handling and 

Transboundary Movement) Rules, 2008. 

Whereas, it is mandatory on the part of the Industry to obtain the authorization of the 

Board for management of hazardous waste (s) under the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016.  

And whereas, it is also mandatory on the part of the Industry to provide adequate and 

appropriate arrangements for generation, collection, storage & disposal of the hazardous waste 

(s) generated from its premises.  

And whereas, the industry was granted authorization under the provisions of the 

HOWM Rules, 2016 on 03.10.2023 (valid upto 31.03.2024) for generation, collection, storage 

& disposal of hazardous waste including category 18.2 @ 39600 TPA, subject to one of the 

specific condition that the industry shall ensure lifting of at-least 6400 MT of hazardous waste 

of cat. 18.2 i.e. carbon slurry by 31.03.2023 and shall completely lift the stored hazardous waste 

of cat. 18.2 i.e. carbon slurry @ 38257.11 MT by 30.09.2026. 

And whereas, the site of the Industry was visited by the officer of the Board on 

25.10.2023 and it was observed that the lifting of hazardous waste of category 18.2 has not yet 

started from its premises.  

And whereas, the industry failed to ensure the compliance of the special condition 

imposed in the authorization granted to it under the HOWM Rules, 2016. 

And whereas, the industry was issued show cause notice for revocation of authorization 

granted to it under the Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016 alongwith an opportunity of personal hearing before the Chairman of 

the Board on 20.11.2023, which was attended by the DGM of the industry who stated that no 

Carbon slurry has been generated by the industry since 2013 and sale order for lifting of Carbon 
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slurry (category 18.2) of 39600 MT has been issued to M/S Shubham Sales (authorized 

recycler) on 08.11.2023 and lifting of the said hazardous waste shall begin shortly. 

And whereas, it is pertinent to mention here that the case bearing OA no. 620/2022 

titled as "Kaushik Kumar v/s State of Punjab & others" is pending before the Hon'ble National 

Green Tribunal, New Delhi and matter is regarding storage & disposal of hazardous waste of 

category 18.2 (carbon slurry) in violation to the provisions of the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016. The matter was listed for hearing 

on 24.11.2023 & the Hon'ble Tribunal in its order has mentioned that leftover carbon slurry 

(category 18.2) amounting to approx. 53100 MT is stored in NFL, Bathinda for every long 

period of time and has sought response of MoEF & CC and CPCB regarding issuance of 

guidelines and monitoring mechanism for monitoring storage and disposal of such hazardous 

waste of carbon slurry by similar industry throughout India to be essential for just and proper 

adjudication of environmental questions involved in the case.  

And whereas, CPCB vide its letter no. CM-13011/189/2023-LAW-HO-СРСВ-HO-

7336 dated 13.12.2023 has requested the industry to provide following information: 

1. Status of carbon slurry (hazardous waste) generated by the unit per annum. 

2. Mode of disposal being carried out by the unit. Evidence of disposal of carbon slurry i.e. 

copy of hazardous waste disposal manifest- form-10 be provided.  

3. In case, no carbon slurry is generated by the unit, it may be informed since which year 

carbon slurry is not being generated. 

4. Quantity of carbon slurry (hazardous waste) that is yet to be disposed of by the unit may be 

informed.  

And whereas, the industry has stored huge quantity approx. 53100 MT of hazardous 

waste i.e. carbon slurry (category 18.2 of schedule-I of HOWM Rules, 2016) in its premises 

since long and has failed to get it lifted to an authorized recycler till date in violation to the 

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016.  

And whereas, in exercise of powers conferred by Section 23 of the Environment 

(Protection) Act, 1986, the Central Government has delegated the powers vested in it u/s 5 of 

the Environment (Protection) Act, 1986 vide notification no. 327 (E) dated 10.04.2001 to the 

Chairman of the State Pollution Control Boards to issue directions to the industry for violations 

of any standard and rules relating to the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016. 

Now, the Chairman, Punjab Pollution Control Board in exercise of the powers 

delegated upon him by the Ministry of Environment & Forests, Government of India, New 

Delhi, after considering the entire case, has proposed to issue the following directions u/s 5 of 

Environment (Protection) Act, 1986: -  

1. That the industry shall not restart its processes unless it takes all necessary measures for 

scientific management of the hazardous waste i.e. carbon slurry (category 18.2 of schedule-

I of HOWM Rules, 2016) generated by it. 
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That the environmental compensation as per methodology evolved by the CPCB shall be levied 

& recovered from the industry for the environmental damage caused by it, by storing the 

hazardous waste i.e. carbon slurry (category 18.2 of schedule-I of HOWM Rules, 2016) in its 

premises since long in violation to the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016. 

That the authorization granted to the industry under the Hazardous and Other Wasted 

(Management and Transboundary Movement) Rules, 2016 be revoked. 

  As such, you are, hereby, given an opportunity to file objections, if any, on 

proposed directions before the chairman Punjab Pollution Control Board in his office at 

vatavarn  Bhawan, Nabha Road Patiala on 27.12.2023 at 11:00 A.M falling   witch , it will be 

presumed that the industry has nothing to say and further action for information  of above 

directions will be initiated by the Board without giving any further notice/opportunity. 

   Environmental Engineer (ZB) 

For Chairman, PPCB 

Dated 22/12/2023 

Indust. No. 3810  

  A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Bathinda for information & necessary action. He is requested 

to intimate the industry regarding date, time & venue of the hearing will before the date of 

hearing.  

Sd- 

Environmental Enginer (ZB) 

For Chairman, PPCB 

 

 

True Type Copy 
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1. Particulars of Authorization granted to the Industry

                   

                   

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office, Power House Road, Street No. 12, Bathinda

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID : R12BTI43363 Application No : 24905670

To,
V K GOYAL
NATIONAL FERTILIZERS LIMITED
BATHINDA,PUNJAB-151003

Subject: Renewal of Authorization for operating a facility for 'Collection, Generation, Storage, Disposal, ' of
Hazardous Wastes as per the Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 .

V K GOYAL of M/s national fertilizers ltd  is hereby granted an authorisation based on the enclosed signed
inspection report for Collection, Generation, Storage, Disposal,  on the premises situated at Sibian road, Bathinda,
Bathinda-151003

Authorization No HWM/renew/BTI/2024/24905670

Previous Authorization No HWM/Fresh/BTI/2023/21184122

Date of issue : 21/03/2024

Date of expiry : 31/03/2025

Previous Authorization Date of Issue : 03/10/2023

Previous Authorization Date of Expiry : 31/03/2024

Authorization Type : renew

Name & Designation of the Applicant V K GOYAL, (EXECUTIVE DIRECTOR)

Address of Industrial premises M/s national fertilizers ltd ,
Sibian road,
Bathinda,Bathinda-151003

Capital Investment of the Industry 148986.0 lakhs

Category of Industry Red

Type of Industry 1052-Fertilizer (basic) (excluding formulation)

Scale of the Industry Large

Office District Bathinda
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3.  Particulars of  Wastes 

                   

4.	The authorisation is subject to the general and specific conditions as appended with the Authorization.

                   

                   

                   

                   

                   

                   

Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office, Bathinda.

                   

Category of Hazardous Waste as per
the Schedules I,II and III of these

rules

Authorised mode of disposal or
recycling or utilisation or co-

processing, etc

Quantity (ton/annum)

Schedule I 29.2-Sludge containing
residual pesticides

Generation ,
Collection ,

Storage ,
Disposal

0.66 T/Annum

Schedule I 5.1-Used or spent oil Generation ,
Collection ,

Storage ,
Disposal

25 T/Annum

Schedule I 18.1-Spent catalyst Generation ,
Collection ,

Storage ,
Disposal

105 T/Annum

Schedule I 18.2-Carbon residue Storage ,
Disposal

37931.25 T/Annum

21/03/2024

(Ruby Sidhu)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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21/03/2024

(Ruby Sidhu)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   

                   

                   

                   

A. GENERAL CONDITIONS

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other
wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation
is being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their
possible impacts and also carry out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board
guidelines on ï¿½Implementing Liabilities for Environmental Damages due to Handling and Disposal of
Hazardous Waste and Penaltyï¿½.

7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close
down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental
occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing
or utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific
conditions of authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest
and Climate Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

B. SPECIFIC CONDITIONS

The industry will ensure to get its hazardous waste of category 18.2 lifted to the authorized re-cycler at the
earliest.

21/03/2024

(Ruby Sidhu)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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